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The applicent has filed this application under
| ‘ -‘
Section 19 of The Administrative Tribunal Act 1985 to gquash
the arder of temmination dated 18 02 92 passed by resp.ndent

No.3.

The relevant facts giving rise te this ap.lication
are that the appbicant was appointed as Extra Oepartmantal

grarch [Post master ( £ O B P M ) in the year 1991 Annexure A-2

The applicant took charge of Bramch Post Office Keward

Mustah{kam Basti u e f 14 01 91 (Annexure A-3)., The

applip#ﬂt was appointed as E O B P M in a provisional

vacann#as causad due to put off duty of Saryasheel Verma

E DB | ¢, Post Office Kewari Mustah-kam Basti. Sarvshseel
7

Verma aaﬁ ordered to be tasken back on duly, consequently

sarvices of the applicent were dispensed with.

Respondents filed Counter Reply and resisted

the claim of the epplicant on the grourd that the appointment

of the applicant wes on provisional vacancy caused due to



put off dut¢ of Sarvsheel Verma, When he has bsen ordsred

|
to be t.akerﬂ back on duty, the services of ths applicant were
‘ L]

a dispensed \Jith.

£ have heard the jearned counsel for ths parties

ard perused the record,
|

The epplicant was provisionally sppointed on the
post of E:D-B P M with cleaf notice contained in para 3 of
appointment letter dated U1 01 91 in which it is menticned
that the services of the applicant wers provisicnal and may.
be termineted at any tims, uﬁanavar ig is decided tc take
back Sarvjheel yerma in service. The cherge of E D BeM
on taking back to Sarvsheel Verma has been transferred to

him who ls working as E D BP M Kawari Mustah-kam Basti

since 2403 92, The applicant joined as E D B P M accepting

T
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the conditions mentioned in the letter dated 01 01 g1,
Ne notice wes required to be given befors dispsnsing uith
the services of the applicant, @s such there has been no
violation of the principle of natural justice nor the
order dispensiﬁg with his serpvices 18 punitive, The

=
ufficia{‘u holding an appointment in the clear vacancy
ard nafJ provigional , caused dus fla put off diky of eome

1
other dﬁffici.als are fully protected under E.D.Rs.(Service
and Comduct) Rules 1965 if they have cmplqted three years

service. The appointment of the applicant was provisional

against put off vacaney with clear notice, as such, he is

L



o

not antiilod to have bensfits of regular employee, The

order of temmination of services of applicant is in

|
L confirmity with the conditions laid down in the appolntment

letter dated D1 D1 91.

Thus in vieu of the facts ard circumstances

w_cq/

& tha case Jfind no merit in the application of the
applisant which is hereby dismissed,Keeping in view the

servicast rendered by the applicant, the respondents are

¥ directed to accommodate, if possible, in the vacancy
caused alsswhere on preferntial basis. There will be
no ordeT as to cost.
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